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DEMANDS FOR EXCESS GRANTS* 
(1058-38)

Mr. D cpntj-SfM ktt: The Houm
will now proceed with discussion and 
voting on the Demands for Excess 
Grants (General) for 1955-56.

JDsm an d  No . 6— Indian  P o sts and 
T elergaphs D epartm ent

Mr. Depaty-Speaker: Motion
moved:

"That a sum of Rs. 1,01,173 be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Indian Posts and Tele­
graphs Department* for the year 
ended the 31st day of March, 
1956”

D e m a n d  No 24— M is c e l l a n e o u s
E x p e n d it u r e  under  t h e  M in is t r y  or 

Ex t e r n a l  A tfaxrs

Mr. Depaty-Speaker: Motion moved:
“That a sum of Rs. 19,772 be 

granted to the President to make 
good an excess on the grant in 
respect o f ‘Miscellaneous Expendi­
ture under the Ministry of 
External Affairs* for the year 
end >d 'ho 31st day of March, 
1956”

D em an d  No. 30— S ta m ps

Mr. Depaty-Speaker: Motion moved:

“That a sum of Rs. 11,95,551 be 
granted to the President to make 
good an excess on the grant in 
respect o f ‘Stamps* for the year 
ended the Slst day of March. 
1956."

Dem and No. 89— M iscsLuufaous
A d ju stm en ts betw een th e  U nion  am» 

S va ts Governm ents

Mr. Depaty-Speaker: Motion moved:

“That a sum of Rs. 78,147 be 
granted to the President to make 
go:>d an excess on the grant in 
respect of ‘Miscellaneous adjust­

ments between (fie Onion amf 
State Governments’ for the year 
ended the Slst day of March. 
1958**

Dem and  N o. 51— C abinet

Mr. Depaty-Speaker: Motion
mt>ved:

“That a sum of Rs 58.742 be 
granted to the President to make 
good an excess on the grant in 
respect of *Cabinet’ for the year 
ended the Slst day of March, 
1956 ”

D*nwAND No 62—Min istr y  o f  Infor­
m a t i o n  and B roadcasting

Vlr. Depaty-Speaker: Motion moved:

‘’That a sum of Rs. 4,16,808 be 
granted to the President to make 
feood an excess on the grant In 
Vespect of "Ministry of Informa­
tion and Broadcasting* for the 
Vear ended the Slst day of March. 
1958 ”

D*M\{n> No. 64—MncsuANiotni
A partm ents and E xpenditure uydkr 

" be Min istr y  o r Inform ation  vm» 
B roadcasting

tar. Depaty-Speaker: Motion moved:
“That a sum of Rs. 2,57,163 be 

■{ranted to the President to maka
*Moved with the recommendation o f the
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good an excess on the grant in 
respect of Miscellaneous Depart­
ments and Expenditure wider the 
Ministry o f Information and 
Broadcasting for the year ended 
the 31st day of March, 1058”

OiMJun No. 87—Communications
Încluding National Highways)

Mr. Depoty-Speaker: Motion moved.

“That a sum of R*. 68,994 be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Communications 
(including National Highways)' 
for the year ended the 81st day of 
March, 1998 "

Demand No 101— O thbr Crvn. W orks

Mr. Depaty-Speaker: Motion moved:

“That a sum of Rs 77,86,191 be 
granted to the President to make 
good an excess on the grant in 
respect of “Other Civil Works’ for 
the year ended the 31st day of 
March, 1956**

Some cut motions have been tabled 
by Shn Vajpayee But 1 am afraid 
that all the three of them are out of 
order They relate to extraneous 
matters not relevant to the Demands 
under discussion Matters of policy, 
advertisement policy and other 
things do not relate to this matter 
Anyhow he might speak if he wants 
to

vft w r it i t  ) .  ^n«rw

u ffer, iflran qrsrsr ^  eiftare fen *- 
f t *rnft$ 

jrwrr* twt 5  faw n  '3 fw  |
Sit fW T  ?  SRPfcf
%nn: v t f  w rtt  m

% tiPw  sn!RTT | <ft 3%
3* ^  ftr?  s s v t  *ffe-

*rrf ftaft t  '

f i r  v t  «mft f j t v n  f v  
firihnr $, ttfe fr fafaw r

f ,
vnmmm f t  eft ararar* *

3TO w r  fit  S«ft«Bt<T *p n #  g f e r r  
1 A  *nrsnrr $ F *  

if  i f * t t m  art f e r n  *jt  w n w

m  ert in r m v  # «frr  ?rtr w to w r W f r  
^  s r ^ m  *>t %

v tiita R T  jr*farar v t  i  1 
i^n | fv  *T
y ^ f i T » d T f t M t  M T ff*  1 f« r  w r  *
^ v . ’ajw•UdgWWB. ^.^.*•77^.
^  a rc* f e r n r  ^ s r r  5 af^r q *  *r o e r  
tfglC T # $ 4 t fn r  h f t t  w  -3*1 
^  f e u  *THT v t  * * T C  <TT

“A  second telephone to a medi­
cal practitioner is provided 00 
tpe recommendation of the Tele­
phone Advisory Committee, if the 
traffic on the existing telephone 
upder exempted category »  too 
h^avy and the second telephone 
]4 given at the same place where 
tjie first one is working”
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The M inister o f Transport and Com- 
mnnicatknis (Shri 8. K. Patil): Sir,
although you have ruled It out of 
order, it is a matter of general import­
ance, and, therefore, I may just give 
file information which the hon. Mem­
ber has sought. The question is that 
ao far as the telephone is concerned, I 
have held the view that it is the right 
o f a citizen to have a telephone 
whenever he wants. Therefore, I feel 
ashamed that whenever the demands 
are made I cannot really supply them. 
But there is a compelling reason for 
it; not because there is pleasure in 
doing so, but it is a service for which 
a citizen pays, and therefore^ if there 
is a chance of really obliging him—it 
is not an obligation, but doing service 
(or him for which he pays—it should 
be done. Therefore, let it not be m 
anybody’s mind that there is an 
attempt to put the citizen to any 
distress.

Coining to the actual feasibility at 
having telephones, unfortunately, we 
had an under-estimate, yean bade, of 
our telephone expansion. We had not 
thought that the expansion would bo 
as great or as rapid as it has been.
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It has been rapid in many places. I 
can tell you, in the case of Delhi 
where we possibly expected that 3(V 
to 40 per cent, more telephones would 
be needed—I think we have got about 
28,000 to 30,000 telephones—there are 
standing in the queue another 30,000. 
I am merely saying this so that you 
can understand the magnitude of tho 
problem and how difficult it is to face 
it

Now, coming to the matter to which 
my hon. friend has made a reference, 
namely, the doctors, doctors are a 
privileged class. Surely, they should 
get precedence over everybody else. 
Under the rules that we have made, 
30 per cent of the telephones are 
given for that exempted category. 
Under that category, the doctors, 
nurses and hospitals get a precedence.

The question arises where the 
double phone comes. I would tell you 
where'the difficulty is. I have been 
a member of the Advisory Committee 
on Telephones right from the begin­
ning this system was introduced, 
before I became a Minister. There­
fore, I know from personal experience 
how very difficult it is and what the 
reasons for that are. Naturally, it can 
be contended that while several 
doctors who badly need a telephone 
have not got even one telephone how 
to give two telephones to other doc­
tors. You have got to weigh between 
the two. While there are doctors who 
have not got even one telephone, i f /  
somebody wants two, it becomes diffi­
cu lt But I can understand and I agrw  
with the hon. Member that there are 
some doctors who are really wanted 
by everybody, who are high up in the 
profession, not merely because thejr 
make money but because they are 
wanted. Therefore, we have given • 
directive to the Telephone Advisory 
Committee that in such cases there 
should be no ban at* all. My hon. 
friend will be glad to know that that 
ban has been lifted and we are trying 
our level best to see that not only a 
second telephone, and if X may say *•



X4S09 Motion r*. VAISAKHA 14. 1881 (SARA) Report o f the 14810-
University Grants 

Commission
without exaggeration, surely anybody 
who needs that service is entitled to 
it. We shall live to see a day, as 
early as possible, when these difficul­
ties will not arise.

Mr. Depaty-Speaker: The question
is:

"That the respective excess 
fcirtns not exceeding the amounts 
shown in the third column of the 
order paper be granted to the 
President to make good the 
amounts spent during the year 
ended the Slst day of March, 1956, 
in respect of the following 
demands entered in the second 
column thereof

Demands Nos. 6, 24, 30, 39. 91, 
«2. 64, 97. 101."

The motion was adopted.

14.54 bra.
MOTION RE: REPORT OF THB
UNIVERSITY GRANTS COMMISSION

Mr. Depaty-Speaker: Now, we will 
take up the next item. Or. Shrimali.

The Minister of Edncatfon (Dr. K. L. 
Shrimali): Sir, I beg to move:

“That this House takes note of 
the Report of the University 
Grants Commission for the period 
April. 1957—March, 1958, laid on 
the Table of the House on the 
17th February. 1959.*’

I would not like to take too long a 
time of the House. I would only like 
to place before the House the salient 
features of this Report. It will* be 
observed from the Report that during 
the period, April 1957 to March 1958, 
four new universities came into 
existence in the States of Uttar Pra­
desh, Madhya Pradesh and Punjab. 
They are the universities of Gorakh- 

: Pur, Jabalpur, Kurukshetra and
Vikram. The Commission was not 
consulted baton  thtse universities 
* « »  started.

Shri Radhelal Vyas (U jjain): May 
I inr rm the hon. Minister that the 
Vikram University Bill was passed* 
before the coming into existence o f 
the Uriversity Grants Commission?

Dr. K. L. Shrimali: The Bill might 
have been passed by the State Gov­
ernment. The State Government is 
quite free to pass legislation; I am not 
questioning that. But, I am only say­
ing that the Commission had not been 
consulted.

This aspect creates a. little difficulty 
for the University Grants Commission. 
The University Grants Commission is 
concerned mainly with the develop­
ment of the universities and the iunds 
at its disposal are not unlimited. Ihe 
State Governments are quite free to 
start universities. I am not question­
ing their authority in any way. But, 
after starting the universities, if the 
universities come to seek financial 
assistance from the University Grants 
Commission, it creates a difficult posi­
tion for the Commission because its 
funds are already allocated for cer­
tain specific purposes for the existing 
universities.

1 think it would be desirable it the 
State Governments consult the Uni­
versity Grants Commission before they 
start the universities if they want that 
for developmental purposes they 
should seek later on financial assist­
ance from the Commission. Though 
the University Grants Commission is 
already in touch with the universities 
which have been newly started, I 
hope, in future, there would be more 
of consultation between the Univer­
sity Grants Commission and the State 
Governments. It is only In that way 
that the University Grants Commis­
sion can help in the co-ordination and 
in the maintenance o f standards. If 
you go on multiplying the Universities 
and the University Grants Commis­
sion is not consulted in the matter, 
obviously, the Commission cannot play 
the role for which it has been 
established.

Another step which the University 
Grants Commission has taken during




